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Abslrc.wt' of the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
‘provisions of the Aot of Parliament 24 §& 25 Fic.,, Cap. 61.

The Council met at Government Houss on Monday, the 9th October 1876,

PrESENT:

His Excellency the Viceroy and Governor General of India, 6. . s, L,
presiding.

Major-General the Hon’ble Sir H. W. Norman, k. . B.

The Hon’ble Arthur Hobhouse, q. 0.

'I'ne Hon’ble E. C. Bayley, c.s. 1.

The Hon'ble Sir W, Muir, k. 0.8. 1.

The Hon'ble Sir A. J. Arbuthnot, K. 0.8.1.

Colonel the Hon'ble Sir Andrew Clarke, &. &, K. 0. M. @., 0. B,

The Hon’ble John Inglis, c. s. 1.

The Hon’ble T. C. Hope.

The Hon’ble F. R. Cockerell.

The Hon’ble the Mahdrdjd Sir Dig-Bijay Singh, Bahddur, k. 0. 8. 1, of
Balrémpur.

OUDH LAWS BILIL.

The Hon'ble Mr. Honnmouse moved that the Bill to declare what laws
are in force in Oudh, as amended, be passed. He said that all that he
had to remark on this subject he had said upon the last occasion when the
Report was taken into consideration. Nothing had since occurred to make him
think that any further observations were necessary, and he would therefore not
trouble the Council with any further remarks unless any were called for by the
course of the digcussion. Seeing however how closely this Bill snd the Oudh
Land-Revenue Bill were connected together, he would ask His Excellomfy the
President to suspend putting his motion until his hon’blo. frie.nd Mr. Inglis had
had an opportunity of moving those motions that stood in his name, so that the

two Bills might be before the Council at the same momont.

OUDH LAND-REVENUE BILL.

The Hon’ble Mz. IxeLIs presented the final Roport. of tho Select Com-
mittee on the Bill to consolidate and define the law relating to Laud-Revenue
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. ."m Oudb, and moved that it be taken into consldemtmn He said: “ A report
o ;'.»by the Select Committoe on this' Bill was presented to the ‘Council & short time

_ago. by the Hon’ble Sir Henry Davies, who then explamed fully all the changes
sthit “had been made in it since its introduction in 1872: it is consequently

nnecessary for me . to take up the time of the Council by going over the same
‘ und again, I propose therefore to notice to-day those changes only which
ave been made in the Bill since the presentation of the Report in July last.
A good many alterations have been made in it since then; some to render clear
ing of certain sections, or to remove doubts that have been felt as to
he" donistruttion to'be put on others ; and some to improve the arrangement of

‘the Bill generally. Besides these there are only three changes made by the
¢ Committee which require particular notice.

w«4The first is the alteration made in the arrangement of sections 52 to 55,
» and the insertion of section 54. There is reason to believe that all the grants
that -have been made in lieu of rights previously possessed by the grantees
“have not been confirmed as required by section 52. In order to meet these cases
“the' Committee have inserted section 54, which provides that if a Court,
:;to' which an -application has been made under section 53, finds that
the grant, which the grantor seeks to resume, has been made in consideration
‘of the loss or sufrender of a right previously vested in the grantee, but that
1t has not been confirmed or sanctioned as mentioned in section 52, the Court

shall refer the case to the Chief Commissioner, who shall make such order in
’:1,t as he thinks fit.

“The next section to which 1 have to ask the attention of the Council
i is sectlon 158. To this section the Committee have added s clause, which
fricsn .provides, first, that if the Deputy Commissioner finds it necessary to annul the
sub-settlement of any mahdl in order to recover an arrear of rent due on it, he

shall refer the case for the orders of the Chief Commissioner, and secondly, that

. on the expiration of the period for which any subsettlement may have been

- annulled, a new subsettlement shall be made under section 40 of the Bill.

- T am not certain that this last clause was necessary, but as doubts were enter-
tained on the subject, and as the taluqdérs were apprehensive as to what the
effect of the annulment of a subsettlement might be the Committee con-
sidered it as well to provide distinctly that, on the expiration of the term for
which any subsettlement had been annulled, a new subsettlement shall be made

under section 40, that is in accordance with the provisions of Act XXVI of
1866, the Oudh Subsettlement Act.
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*The Committee have also inserted a clause in section 220 empowering
the Chief Commissioner to determine the amount which may be retained by the
Deputy Commissioner to defray the expenses of the recovery of arrears of rent
under this section 158 ; and also empowering him to determine the extent to
which an arrear of rent may be so recovered. 1t is not intended that appli-
cations for the recovery of an arrcar of rent due for more than the year in which
the application is made shall ordinarily be entertained under this section, but
cases may occur when it may be found advisable to extend the period somewhat ;
such cases will be provided for by the rules issued under section 220.

“And this brings me to the only really important alteration that has
been made in the Bill since the presentation of the Roport in July last, namely,
to chapter XII of the Bill now before the Council. The Council will remember
that Sir Henry Davies said, when be presented the Report two months ago, that
section 208 of the Bill then before the Council had been retained in it as originally
drawn, but that some of its clauses were still under consideration. The clauses to
which he referred were those which gave power to the Chief Commissioner to
frame rules relating to the appointment, punichment and remuneration of the
patwdris of all mahdls, whether they were included in taluqds or not. The
taluqddrs have from the first prdtested against these clauses, and have presented
several memorials against them. They~urge, among other objections, that the
power of appointing their own patwirfs was conferred on them in 1859, and
that if this power is now transferred to the Chief Commissioner, they wxll. be
deprived of a privilege which they value highly, and which they have exercised
ever since the anngxation of Oudh. Their objections are very clearly and tem-
perately stated in the last memorial submitted by. them,.whwh wos fonvarde.d
to the Government of India by the Chief Commissioner in A.pnl last. This
memorial is among the printed papers which have been circulated to the

Members of the Council.
n very carefully considered lately, and it has been

decided that it will be better to strike out of section 220—-t.he section which gives
the Chief Commissioner power to frame rules abo.qt various muttors-—'ull]l th:
clauses relating to patwarfs, and to provide for their appointment, punishmen

ion i 1 iteelf. This has accordingly been done by secc-
and remuneration in the Bill itself. e ere the Causell

. . : f
tions 203 to 215, which now form chapter XlIlo ' "

8ection 203 gives the Chief Commissioner power to require the nﬁpol;nt(;zs;;e:
a patwdrf for any village or local area. Section 204 imposes on all lan

“The question has bee
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the resédﬁéibiiity of nominating duly qualified persons to fill the office of
patwdrf,'and section 205 empowers the Chief Commissibner to make rules for
'regula.tmg the qua.hﬁca,tlons enrolment and duties of patwﬁris The next seven
pdtlons Nos. 206 to 212 contain provisions re]atmg to the appomtment punish-
ment, supervxslon and remuneratlon of patwéris generally.

‘tsd '-Then comes - section 218, -which declares that the provisions of sections
” 6-—212 shall not by force of the Act only apply to talugds, but that they
y'be made apphcuble if the Chief Commissioner finds it necessary to do 8o ;
hen’ section 214 ‘gives "the Deputy Commissioner power to order the patwiris’
: 'papers required by the rules made under the Act to be prepared for any one year

at the expense of any taluqdir who may fail to have them submitted at the pres-

cribed time ; and lastly section 215 provides that, on the request of any talugdér,
or if ,my_tduqddr persistently and repeatedly fails to nominate persons to fill the
office of patwér, or to ensure the punctual and accurate performance by his
nomlnees of the duties prescribed for them under this chapter, the Chief Commis-
. sioner may direct that all or any of the provisions contained in sections 206 to 212
shall be applied to the talugd of the talugdar making such request ordefault, or
to any local area therein, for.such termas he thinks fit : provided that, in the case
of .the'taluqddr making such request, the term shall not exceed his life, and that,
m the case of the taluqddr meking such default, the term shall not exceed his
life or ﬁfteen years, whichever period ﬁrst explres - ¢

W . Thus the privilege which the taluqd{u's now possess of appointing their own
* - pitwéris is continued to them, bit power is given to the Chief Commissioner to
step in and take the necessary measures to ensure the appoiggment of efficient
men, and the submission of correct returns and statements for their estates,

.+ .''whenever this may be rendered necessary by the neglect or contumacy of any
“taluqddr,

“I think that these sections do all that is wanted ; and I feel certain that the
taluqddrs will show that they deserve the confidence that has been placed in
_them ; that they will appoint efficient men to be the patwérfs of their estates;
and that they will take the necessary measures to ensure .that the returns and
statements required from them are correctly prepared and -punctually submitted.

Suggestions have lately been made that we should at once introduce into
Oudh all the statements and returns that are now required from the patwéris
of the North-Western Provinces. I have no hesitation in saying that we cannot
do this at present; they enjoy in the North-Western Provinces in the matter of
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patwiris and the returns required from thom many advantages we have not
in Oudh? In the North-Western Provinces the patwiris have been carefully
and thoroughly trained and instructed in their duties by the Settlement officers
under whom they have been employed during the progress of the revision of
the assessments of the land-revenue now, going on there,—the statements which
the patwirfs are there required to keep up have been in the first instance
correctly prepared under the supervision of the Settlement officers, and the duty
of the patwdris is, for the most part, merely to keep these returns up to date, by
making in them the necessary corrections from tite to time. In Oudh the caso is
altogether different : there the settlements have been completed some years ago—
the patwéris are utterly ignorant and uninstructed: and most of the papers
kept up in the North-Western Provinces will; if called for from Oudh, have to be
prepared de nove. For these reasons I amn certain that we must be contented,
for the present at all events, with demanding from our patwérfs the statements
and accounts prescribied by the circulars issued by the Chief Com:nissioner in
1869 and 1872. These are amply sufficient for all practical purposes ;if we try
to get more we shall only harass and worry the people without the slightest
chance of attaining our object ; hereafter, when we have got these papers co'rrectly
prepared, when' our patwéris have been thoroughly instructed in their d.utx.es, we
may perhaps, if it is then thought necessary, take a step further in imitation

of the North-Westesh Provinces. *

“I do not think that any other alterations have been made by the Select
Committee since July last which need be noticed. The Bill has now been before
the Council for abowt four years ; during that time it has been most thoroughly and
carefully discussed by all parties interested in it ; by the officers f’f Governme.mt
as well as by the taluqdérs and other landholders of Oudh. The differences which
existed as to some of its provisions, and Which. have boen th'e causo of the delay
in passing it, have been adjusted, and it is now the.wmh of every one c.;,.on-
nected with Qudh that it may become law gs soon as possible. 1 hope thorefore
that the Council will consent to the motion I shall presently make, and by

passing this Bill to-day give to Oudh the benefit (.)f a sh.ort., clcn.rly- etxl::s:l;o:!;
well arranged revenue law, in place of the confusion whlc_h nl:)w exis :e p that
subject. The revenue law in force in Oud.h at present fst emvenh o of
the North-Western Provinces, as it stood in 1858, supject to :;(I:i bn t;] -
tions us may hage been made in it by orders subs.equently'pn . viﬁou.
Govetnment of India, and the circulars issued from t’t.u;;a :; t:lnu(;:d {o o
Chief Commissioners. = he TR0 P g;ufz?:nnpu:n:l {&cu. The earlier of

is contained in more than 50 old >
‘e
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these Revulatlons were passed in 1793 originally for Bengal, and were
‘afterwards extendetl at different times, either wholly or in part, with.many
+ modifications, 'to the ‘coded and conquered provifices, The difficulty of tra.cmg
“’the ‘law backwards and forwards through all these old Regulatwns is in
-+ itaelf very great ; but this difficulty” has been materia]ly enhanced in Oudh by

f{j~>the effect. of the . orders of Government” and the circulars of the Chief Com-
y nilssloners ; and also by the fact that the taluqd4rf settlement granted to Oudh
by Lord ‘Oonning - has -introduced into that Province many -tenures un-
.. known ,-in. Bengal when the-‘éarlier Regulations were passpd The" result is -
“that it is almost, in fact I may say quite, impbssible to ascertain with any
‘degree of certainty what the law actually is-on many important questions
connected with the revenue administration of the Province. In the place of
a.ll these old Regulations. and Acts, all these orders and’ circulars, all this un-
certamty, I'hope we shall now have a short clearly expressed Act, in which
. all doubtful points, so far as they have been brought to the notice of the Select
" Committee are cleared. up and settled, and the boon to the people and the
- ,,,oﬁcqrs of the Government will be very great. Of course I do not mean to say
. 'that the "Bill which I have now the honour to present to the Council is
- altogether perfect, or that it may not be found necessary, after it has been in
* ‘operation & few years, to propose some alterations or amendments in it; for itis
noeasy task to consolidate into one short Act the protisions of so many old
""Regulations and Acts, overridden as they are on so many points by an un-
limited number of orders and circulars ; especially when they relate to so large
& subject as the law applicable to the assessment and collection of the land-

» ‘revenue, the preparation and maintenance of a correct recdid of rights in land,

“the partition of estates, and other matters coming within the scope of this
s “Bill; but the Belect Committee have taken very great trouble with it, and have
done their best. They have moreover received much assistance from Mr. Currie,
the Judicial Commissioner of Qudh, and from the Revenue Officers of that
Provmce, who have all been constantly consulted while the Bill has been in
progress, and whose opinions have received the most careful attention and
"consideration. The Select Committee have also to ack owledge the assistance
they have received from the taluqdédrs of Oudh; who have from the first taken
a very active and inVelligent interest in the Bill. Thus, as I just now said,
_the provisions of this Bill have been most thmougbly and carefully discussed
during the last four years by all parties interested in it, and I can, without
hesntatlon, commend it to the approval of the Council. )

In conclusion, my Lord, I wish to take ndvantage of this opportumty to
express, as Officiating Chief Commlssmner of Oudh, my sense of the fairness and

K
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liberality that have been shewn by the taluqdérs.as a body in the discussion and
settlement of the many important questions affecting their rifhts and intorests that
have been raised while this"Bill has been before the Selectboommitteo 1 refer
especially to my friend tho Mahdrdjs of Balrimpur who is néw o Meluber of
this Council ; to Rdj4 Awfr Hussain Khén, the Vice-President of the Taluqddrs’
Association ; and also to the other talugddrs who have come up to Simla to.be
present at the final discussion onit. I have now, my Lord, to move that the
final Report of the Select Committee on the Bill be taken into consideration.”

The Hon'ble TaE Mamarasa or Barnampur, speaking in Hindtstén{, said
that the Oudh Land-Revenue Bill and the Oudh Laws Bill had been under con-
sideration for the last four years. Duting this interval all those talugddrs and
others whom the provisions of these Bills concerned were given the opportunity to
express their opinions. Consequently every sectior of these Bills was properly
discussed and thoroughly considered, and the several points were p-operly deter-
mined by the Select Committee, In his opinion the legislation of these Bills was
in reality an important one, for by their introduction many doubts had been
removed. It was therefore his desire that the, Bills xpight be passed by the

Council.
The Motion was put and agreed to.
The Hon'ble Mg. Inguis also moved that the Bill as amended be passed.

His Excellency TaE PRESIDENT said :—

« Before I put the question which has been
Mr. Inglis, I wish to say a very few words in general reierer
of this Bill. It is not in my power to add any thing, nor 1is 'lt necessary that, .
I should attempt to'add any ihing, in the way of oxplan.ahon, to the much
that has been already written and spoken, and more especially to what wo have
heard to-day from the Hon’ble Member who moved that tl{e Bill do now ;l)laa:
respecting the details of this important measure, t.he' cu"cumstnnocs wﬂ,wt
have rendered it necessary, or the numerous objects .lt is intended to e heo .
But the probable Qcsult of the motion, with which I shall conclude theso

: ineer tulations and
-remarks, i ' ioh I desire to offer the sincerc congra
arks, is one upon whio of Tndiain tho first placo, to

grateful acknowledgments of tho Government st plnco, b
' i nistrators, Sir George Couper and  Mr. Ingtis,
- ol o the. padi B e 7 Mr. Currie, who, by their

as also to the Judicial Commissioner in Oudh, .

tco to
valuablo advice and energetic assistance, have enabled the Commltl > to
to be a satisfactory comp otion ;

bring this Bill to what we hope and bc'lievo

moved by the Hon’ble
I'reference to the subject
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;wthe- next place, ‘I wish to offer similar, and no -loss cordial, ae:
dgmerits t6 klxe Mahdrdjé of Balrfmpur,, and to thoso influchtial

Noblemen nnd Gcntlemen of Oudh, whose intelligent oo-operatlon

, he collectlon of ltS own revenue, but also for the rights of subordinate
& holders. ‘and the adequate protectlon of the actua&culnvator of the soil.

“It is with special satisfaction.that I notice that our deliberations to-day

have taken place in the presence of some of those gentlemen, who so worthily
--Fepresant the intelligenge gnd loyalty of the taluqddrs of Oudh; because I
-am therdby*afforded the opportunity of publicly vindicating, in their hearing,
the charactér of this Government from a very serious acousation—and, I must
lay. I think a very odiods accusation—which has been publicly preferred .
.”““hgniusu*lt by & writer of considerable eminence and authority. In a recent
_work by him upon the Primitive -Férms of Property, M. Emile de Laveleye,

"the distinguished Belgian Publicist, has recorded and criticised the gourse of
Indian legislation in reference to land-tenures in Oudh.
- “Now, no doubt that suhject is a very complicated and difficult one ; but,
I fear, it cannot be said that M. de Laveleye has treated.it with his usual care
-and candour; indeed, his statements on this subject appear to me to have
~‘been made under a total misconception, not: only of the principles, but also
" ‘of thié plainest facts, of our Indian land legislation, Those statements, however,
‘s’ have 80 ‘special -a reference to the questions with which this Bill is concerned,
“that, before I refer to them more partioularly in detail, it mdy, perhaps, be con-
- venient to revert for a moment to the origin and object of the measure now
before us.

o The primary object of tlns Bill is, as' we have heard from my hon'ble
friend Mr. Inglis, to clarify the laws relating to land-revé®ue in Oudh, which
‘have becn obscured and confused by seotion 25 of the Indian Oouncils Act.
‘That scction declares to be law a great number of merely exccutive orders and

- régulations which were never intended to be law-at all. Mr. Hobhouse gave
us the other day the number of enactments which have been more or less
-applied .in Oudh, subject to indefinite qualifications, by the executive order of
February 1856; and, if I rightly recollect, it was no less than two hundred and
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forty-seven. I gathered from his lucid analysis of the state of the law in Oudh,
that it consisted, firstly, of the spirit of the Bengal Regulations modified by
custom, secondly, of a few Acts of Council having specinl application to Oudh,
and thirdly, of«this mass of executive orders to which I have referred ; and of
which, I lelieve, it was said by a very eminent former Member of this Counoil
(Sir Honry Maine), that he could rarely read one of them without being in
doubt whether it was intended to convey a sarcasm, or to lay down a rule.

“ We’l, the present system of land-revenue in Oudh which this Bill,
when passed, will materially modify and, we trust, greatly improve, was based
on the Panjdb system, as that system existed in what I suppose I may call the
pre-scientific era; that is to say, before it had been codified by Mr. Fitzjames
Stephen and Mr. Egerton; and the Bill now before us was, I believe, when
first introduced, drawn upon the lines of the Panjib Act XXXIIT of 1871.

“Since then it has, I need not say, been copiously recpst in genersd
accordance with the principles of the North-Western Provinces Aot XIX 6f
1873. Now, it is quite unnecessary for me to follow this Bill through all its
Previous stages, to the final and definite form in which we hope to pass it to-day.

* The history of the Bill has been very ably sketched by Hon’ble Met'nbeu,
who not only on this, but on former occasions, have spoken on the-sul?Ject of
it; and, "in listening to the exceedingly interesting account they havo given us
of the progress of this measure, I have often been reminded of a very curious
and very extraordinary statement—(a statement almost as ex.trnordmary as
those of M. de Lavalaye)—by an old Greek writer, who. seriously affirms
it to be a faot in natural history, that the eagle habitually lays three
eggs, sits upon two, and hatches only one. N ow, however untrustbvyo;tl.xy.tha:
statement may be in regard to the natural history of eag.les, I t in ;)t is, a

* least, more or less applicable to the natural history of the legls.lntxve mc;x xft;oxtu
and productions of a Government which, like this of Ind.m, has to legislate
with careful reference to the most complex, the most curious, and t'ho ?no:t
delicate, diversities ﬂd varieties of difference in .the fundan.lentnl social facts
of the numerous dissimilar communitics whose nghts.and intercsts areb?ox::;
mitted to its chm;ge. In fact, the Indian legislaturo, l’n reference to sua ;’c:;, .
like the present, is obliged to deal with its Bills much in the same way

i i 1
‘ i ith her eggs; that is to say, the Bills finally
o e o soprosent onﬁg the carefully sclected residuum of

brought into legal existence represent: ’ |
numgrous projeits and principles which, in the meantime, hav:s been sedulously
tested and silently eliminated in Committee. ,
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I believe. that the great difficulties with which the Committee have had
to' deal in’ frammﬂ ‘the present Bill, have arisen out of the exceeding complexity
. of the relatxons of the population of Oudh, on the one hand to the soil, on the.
““other hand to the State. That population is composed, broadly speakmg, of
: hree'dissimilar, yet closely inter-related, classes. ' In the” first place, there are
he'ftaluqddra ‘then, there are tlie rest of the proprietors and the village
ommunitics ; and lastly, there are the under-proprietors and other subordindte
0lders,” The taluqdﬁ.rs are directly responsible to Government . for,the pay-
ment ‘of the  land-revenue assessed on their estates; as are also the other
propnetors and village communities; while the under-proprietors and subordin-
ate holders pay the revenue assessed on their lands to a taluqdér, or some
other superior proprietor, in addition - to the share of the profits to which he is’
~entitled. The QGovernment of India therefore, in legislating on the subject of
land-revenu%am Oudh, has had to consider most carefully, not only the relative
~.rights of the faluqdnrs, superior proprietors, under-proprietors, and subordinate
olders&l)ut 8lgb the grounds on which those rights repose in ancient usage and
= oustom, as well as the conditions whereby they should be regulated and defined
-in accordance with modern requirements. In fact, the task which the Govern-
ment has had to undertake has been to reconcile, as far as possible, the vested
rights and mterests of the talugdérs with the interests of the subordinate holders,
R the mterests of the cultivator, the interests of the State, and the interests of the soil
. " jtself. Now, I should certainly havo thought that a legislature, thus practically
h engagedm the conscientious endeavour to Work out to a just solution one of the
. most perplexing—though,at the same time, one of the most interesting—problems
_in legislation, might have fairly and reasonably reckoned on receiving from
.. s publicist so eminent as M. de Laveleye, should he deign to notice their
«labours—well, if not a sympathetic interest in the difficulty of those labours,
at least a perfectly impartial recognition of their results. But I will now
* ask Hon'ble Members to allow me to read to them a few passages from the
work by M. de Laveleye, to which I have reférred; and if those passages are

not alreddy in the recollection of Hon'ble Members, I am sure they will hear
them with considerable surpnse

¢ ¢In Oudh,’ says M. de Laveleye, ¢ the Bntmh Government has considered the taluqdérs

as the sole proprietors of the soil, withont any reserve w&aleuer on behalf of the interests of the
subordinate holders.

* And having thus concisely stated the assumed fnct he prooeeds to enlarge
upon it thus:

“ During that period ot' anarchy which preceded the annexation of Oudh the taluqdére
(who were merely tife aucient heads of clans, feudal seigneus, aud collectors of imposts, just



OUDH LAND-REVENUE. 801

Uike the caménddrs) usurped tho position of independent proprietors ; and, after the suppression
of the last insurrection, the British Govornmont purchased their support by recognizing them

in that capacity.’

“M. de Lavcleye then adds, that although the Government instituted an
enquiry into the question whether the ryots possessed any rightssat all in con-
neoffon with the soil they cultivated, yet they (the ryots) wero terrified into
answering that enquiry with a negative. And then, after baving draiwn this
double indictment against the British Government for bribery and intimidation ,
(bribery in our dealings with the taluqddrs—intimidation in our dealings with

the ryots), M. de Laveleye continues:

*¢¢In Oudh the State’ (that is, of course, the British Government) ¢ Aas atipulated no guar-
antee whatever for the ryof. This is a -fault, and something ‘more. It is & crime—~—the crime

of high treason against humanity.’

“ Well; now, what can one say of assertions like this, unless it be what
Horace Walpole, I believe, said of a Qertnin lady of his acquaintance. ‘8he
has,’ he said, ‘as good a set of teeth as any woman can possibly have, who

has only three teeth, and each of them black.’
L ]

“Is it too much to say of such & passage as this, that it is as full,
candid, and accurate, as any passag® can be which contains only three stato-
ments, and each of them false? M. de Laveleye is, I believe, a member of
the Cobden Club; and, if so, he is certainly one of the most distinguished
members of it; and I have no doubt whatever that to his numerous con-
tinental readers this circumstance will have been an all-sufficient guarantee
for the acouracy of his statements upon the subject of Indian legislation.
But, what are the facts? Now, I speak here in the presence cff 'exporience'd
Indian legislators. There is not a single Hon’ble l{ember sitting at th.u
table who will not be able to correct me immediately if I am unwarranted in
asserting, that in the whole history of our land le.gislntxox.l for Qudh, there
has been no period at which the legislat.ure of this Efxlplro bas ignored the
existence of proprietary rights in the soxl. of -tlmt‘ province, ofher than those
of the taluqddrs; that at no period has it dxsrug:u:dcd tlu.a intorests of the
subordinate holders of thnso rights; that at no period bas it omitted to take
elaborate precautibns for the protection f’f the tenant and t!xte r{‘ot fro: :ni
abuse of powers which, though recognized by. our gencrosity, have alway

been restrained by our justice.
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“l appeal to the records of our land leomlation for Oudh, which I now-
hold in my hand.

« Act XXVI of 1866 is entirely and excluswely devoted to the affirmation
and definition of the olaims of subordinate proprietors in Oudh. Now, this
Act was pasagd within ten years after the annexation of the Province of Oudh ;
but its very preamble attests the pre-existence of rules and regulations isgued
by the . Goverament of India for—what are the words P—* the better deter-

minatwn of olaime by persons posaessed of subordinale rights of Property ’+in
Oudh

% Again, I turn to Act XIX of 1868, and I find that Act to be one
elaborate code of law for the maintenance of subordinate proprietary rights,
and for the protection of tenants in Oudh. Section b of this Act defines the
rights of occupanoy, whioh include those of the ryot. Bections 22 to 26
secure to,the tenants of Oudh the right of oompensatxon for nnprovements
Chapter IV’ limits the maximum rates of rent; Ohapter V strietly ecircum-
"soribes the' power of ejectment; and the same consistent tendency of our land
legislation for Oudh is continued in this direction and carried on by the Bill
which we hope to pass to-day. Section 26 of .that Bill sub,)eots to important
exemptions the right to resume rent.free -grants ; and, again, section 135

reserves to the State oomprebensxve powers for the rescue and preservatxon of
the interests of tenants whose land is sold for arrears of revenue.

“Now, I make no apology to Honfble Members for having inflicted upon
their patience this reference to facts with which they are all thoroughly
familiar; because I am sure they will feel that, on an occasion like the present,
and as the Exeoutive Head of the Government of India, I need make to the
members of its legislature no excuse for endeavouring to refute the unfounded
aspersions ocast upon their policy by 80 dlshngunshed a oritic of it as M. de
Lavilaye. And if, indeed, gome echo of my words should reach beyond this
room, I trust it may tend to confirm the talugdérs of Qudh in‘that considerate
% recognition which, I am bound to say, they have given to the many and great
diffculties involved in the task undertaken by this Government, and also to
the impartial and consciertious spirit in which the Government has endeavoured

to perform that task, in législating upon a subject which materially concerns
- the interests of other classes in Oudh bhesides their own.

“ I have now only to put the question before me; and the question is
that the Bill, as amended, be passed.”

The Motion was put and agreed to.
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The Hon’ble Mr. Hobhouse's motion that the Bill to declare what laws
_are in force in Oudh, as amended, be passed, was then put and agreed to.

The Oouncil adjourned sine die.

SINLA; } WHITLEY STOKES,

The 9th October 1876, Secretary to the Government of India,
Legislative Department.

Govt, Central Branch Prems, Simin—19-10 70.





